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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
l

L3

0A.280/93 - date of decision : 20-8=93

getween ' ‘

1+ Se Kesavdh potti :
2, K.C, Thamas !
3, Srinivesan V. Sharma i
i
H

4, 5. Rama Murthy

5, S, Krishna Swami

6, C. Bhaskara Ram Murthy ‘

7, sri T. Venkata Rao !

8. Sri M. Mukteswara Rao ‘ Applicants

i
»
4

1. The Principal Director of Audit
South Central Railuway
Secunderabad i

and

2. The Comptroller & Auditor General
né_India

i
3. Union of India, rep. by |
Secretary '
ministry of Finance
Dept. of Expenditure
New Delhi

Respondents

Counsel for the apprrvar———i

Counsel for the respondents R. Devaraj, &

. Parameshuara Rao

o

I
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CORAM !
HON, MR. JUSTICE V. NEELRDRI RAD, VICE CHAIRMAN

HON. MR. P.T. THIRUUENGADAN, NENBEﬁi(ADNINISTRATIDN)

- i

JUUgumLu.
v . V(-%“
(As per Hon, Mr. Justice UEbNeeladr1 Rab, Vice ABaatman)

Heard Sri K. uenkatesuana Rao, legrqsd counsel for

the -applicants and Sri N.R. Devaraj, & sri’G. Parameswara
Rao, 188rnen cuunee- .- S . o~
< fj*“Lr*“-

ol

—_—
~+==a_Ran._Advocate
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2, This DA was filed praying for declaration that
applicantsclstp 6 are entitled to promotional grade in the
scale of #s,2200-4000 w.e,f.1-4-87, and the apphicants 748
are entitled to the said scale w.,e.P.1-6-15688 and 1-2-1990
respectively and for notional pay fixation in the said
scale in terms of OM F,6(82)-1C/91, dated 22-9-1992 and for
pensionary bengfits on that basis from 1-4-1992,

3. It is submitted for the applicants that pending dis-
posal of this OA they are given the pension aaiprayed for

by—tren from 1-4-1992 and hence this OA is not pressed by

pensionary benefits are nat given to them on the basis of

notional pay fixation referrad to.,
q, Subject to the above, the applicantaoare permitted to

withdraw this OA,

2 .. . S ﬁ:{_.

(p.T. Thiruvengadam) (v. Nee;adrl Rao)
Mmember (A dmn) Vice-Chai rman
L feted auouse 20,93 §| —Cooslolar
' . ' : \.

l. The Principal Director of Ad Audit,
¢ S.C.Rly, Secunderabad.

2., The Comptroller & Auditor Genenagh\ \India, New Delhi. f\ﬂ#ﬂﬁ
35. The Secretary, Union of Indi *‘ 4 ]

- Ministry of Finance,- DEPBOF EXpendlture New Dej&ixfh‘fn

"4, One copy to Mr. K.Venﬁ%teswar Rao, Advoégkéy\hgT Hyd .

5. One copy to Mr.N,R.Devraj, Sr.osSC. CAT Hyd., ' M’

6. One copy to Mr.G.Parameswar Rao, SC for &5 ,CAT.Hyd.
7. One copy to Library, CAT.}Hyd.
8. One spare copy.
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IN THE CENI'RAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH AT HYDERABAD
THE HON'BLE MR,JUSTICE V.NEELADRI RAO
‘ YVICE CHATRMAN

AN

THE HOW'3LE MR.A.E.GORTﬁY : MEMBER(A)

D

THE HON'BLE MR.{.CHANDFASEKHAR REDDY
«  MEMBER(JULDL)

AND
THE HON'BLE MR.P,T.RTRUVENCADAM:M(A)
natedséEkDP’SS’ ~193
CRBBR7 JUDGMENT z

Vleddf N gty v arraiiwe

oa&m.éQQOTQS.

T.A.No, : (w.P, )

Adﬂitted and Interim directions

iadhied.
Alldwed
s Disppsed of with directions
LA Dismissed
- L . - - )
N . . ¢ Dismissed as withdrawn
. - " ; . e L) » .
% ?.': RN .. Dismyssed for default,
’4", N _ A e jefted/Ordered .},'\ '
LI . .\' . 4
- ,_,:J" No crder as to costs.
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